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MCA/ORDER

Per Bench :

This is an appeal filed by the assessee against the order, dated
23.06.2025 passed by the Id. CIT(Exemption), Hyderabad for the
assessment year 2026-2027, thereby rejecting the assessee’s claim for
registration u/s.12AB of the Act.

2. None appeared on behalf of the assessee, however, an
adjournment application filed on behalf of the assessee wherein the
grounds taken for adjournment are not accepted looking to the non-
cooperative conduct of the assessee before the Id.CIT(E). Accordingly,
the appeal of the assessee is disposed off after considering the facts of

the case.




ITA N0.416/CTK/2025
3. A perusal of the facts of the present case clearly shows that the
assessee has filed application in Form 10AB under Rule 17A of I.T. Rules,
1962 on 01.11.2024 seeking registration under sub-clause (ii) of clause
(ac) of sub-section (1) of Section12A of the Act. The said application was
rejected by the Id.CIT(E) on account of non-representation despite
providing multiple opportunities to the assessee. However, looking to the
facts and circumstances of the case and in the interest of justice, the
iIssues in this appeal are required to restore to the file of Id. CIT(E) for
readjudication after granting the assessee adequate opportunity to the
assessee and we do so. The assessee is directed to cooperate in the
readjudication proceedings before the Id. CIT(E), positively.
4. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 14/08/2025.
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